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SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL—contd

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B P MAU-
RYA) S.r I beg to move —

“That the clause-by-clause con-
-gideralion of the Sick Textile Un-
dertaking  (Nationalisation) Bill,
1974, which was adjourned on the
2nd December 1974 be tresumed
now'

MR SPFAKEP The question 1s

“That thc (lause-by-ctlause con-
sideratior of the Sick Textile Un-
dertaking (Nationalisation) Bill,
1974, which wis adjournci on the
2nd D wenba 1974 be  rc umed
now’

The mofror was adopt>d
(i terrupt ong)

MR SP:AKIR  Item No 7
(I « uptions )

SHR! ShiYy AMVANDAN MISHRA

(Begusard ) I wint g Ihvision
MR, SPIAK¥L  Let the Lobby be
cleared

(Interrupt vns)

MR. SPEARLR Dh  Laxminatun
Fande

(I terr uptunns)

I am <oy ' am not able 10 con-
doet the picerse hings

(Interruptions)

SHR! SHYAMNANDAN MISHRA
{Begusarai) I have been rising on
& point of order (Interruptions)

BHRI C M STEPHEN (Muvatt-
puzha) The position 15 very clear

Wa sunint nf arder
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SHRI PILOO MODY (Godhra): On
a point of order . (Interruptions)

SHRI SHYAMNANDAN MISHRA
I am rising on & pont of order Be-
fore the hon. Minister of Railways
stood to read out his statement, I had
been risming repeatedly on s point of
order

(Interruptions)

SHRI SHYAMNANDAN MISHRA
My point of order flows from the
statement made by the hon Prime
Minister My point of order at this
stage 1

MR SPEAKER That 15 over now

SHRI SHYAMNANDAN MISHRA
! wanted to make a point of order
befcre the hon Minuster of Railway:
tead out hi. statement 1 rose evem
then Would the «tatement read out
by the Minister of Railways be con-
sidered to be in order before my point
of order was heard by the Chair?
That 1~ my pmnt of order

MR SPEAKER There 1s no powmt
of order involved in this That 18 all
Qver

tInterruptions)

MR SPEAKER The Prime Min-
1ter made o -‘talement and then Shn
Morarpibhar Deswn made  his  state-
men! After that theie were no fur-
ther statements and we proceeded
with the next businesg

The doors can be opened now Nei-
ther 1 could hear anything nor the
Reporters could hear anything There
1z no use 1n keeping the doors closed
1 am not hearing any person I have
not been able to hsten during this
nose How can I hear in this nowe?®
Those papers which could be Imd oa
the Table, 1 alldwed them to be lad
1 had asked for the voling on Hem T
but I cbuld not listen to anything.
All the items that could be iaid om

e Tabda ¥ hova stlawead
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S SHYAMNANDAN MISHRA:

flow you Have only to declére that
all the items that hmve been listed
you have passed. You can make it
vty simpler.....  (Interruptions).

MR SPEAKER: I can say some-
thing only when 1 hear I cannot
hear now.

SHRI SHYAMNANDAN MISHRA
You can say that all the items that
are there upto the 20th December
have been passed. Your task will be
very simple... (Interruptions)

MR SPEAKER. So far as matters
upto the Papers to be laid on the
Table are concerned, they are allow-
ed. So far as this Bill 1s concerned,
after all, the reporterg will have to
take a nole of all that If the re-
porters re not able to take a note of
that, 1t cannol go on record. So far
as item No 7 is concerned, T am told
that they have nol been able to take
a no' -+

PROF MADHU DANDAVATE
(Rajapui} Sir. I am msing on a
point of order. I will continue to do so
until yon declare that in this demo-
cratic Parliament no point of orde
can be ra: ed. . (Interruptions)
8ir, are vou listeming to the point of
order? (Interruptions).

MR, SPEAKER Let all the other
members sit down and let there he
a0 noise. Otherwise, how can I lis-
ten to the point of order?

SHRI SHYAMNANDAN MISHRA:
ﬂ” 1 tell you that you are in con-

spiracy with the ruling party .
(Ingerruptions)
‘R. mﬂm There is no puint
a point of opder when
ia ao muc‘h npise. dre nbt
point of grdée. Yod dre
minia of arder.
* ’ { Interruptions) v
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PROF. MADHU DANDAVATE:
I shall continue to raise a point of
order. ... (Interruptions’.

MR. SPEAKER: Now, we adjourn
for lunch to re-assemble at 2.15 PM.

13.06 hrs.

The Lok Sabha aedjourned for Lunch
till Fifteen Minutes past Fourteen of
the Clock

14.18 hrg.

The Lok Sabha re-assembled after
Lunch at Eighteen Miuntes past
Fourteen of the Clock

[MR. DEPUTY-SPEAKER in the Chuatr}

RE. IMPORT LICENCE CASE
SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: Please
sit down. I will hear you all.

st wyme fag (39Tgr)
STsmR wORT, fog avg ¥ eiwx
G § AT gAv FRAN A § 9y
q Ay ANy FRA T &) 5T
AT F AT ¥ T TG A
FEAY FAT 71 1 Ff ARy
T AEAY L .. (eTws)

PROF. MADHU DANDAVATE
{Rajapur): My point of order has
been pending ... (Interruptions).

MR. DEPUTY-SPEAKER: I will
hear your point of order.

PROF. MADHU DANDAVATE:
In the morning, after the Question
Hour wav over. hon. Speaker an-
nounced that the hon. Prime Minister
would make a statement in the House
and after that Shri Mararji Desai
would glso make & statement. ‘The
Prime Minister malle one statement.
Aber that, Shri Woratji Desdi also
made a stateméht dnd &t thé closé of
his statement, he demanded = cate-
gorica]l assurence from the Prime



